}, IN THE CENTRAL AQMINISTRATIwE TRIBUNAL HYDERABAD BENCH HYDERA BAD
. o C.Re
M.A ND.315/96 in Bxk.NG.69/95

in U.A.NU.617/94

Batwean: : . _ Dats of Order: 64 6.96« o

1& The General Manager, South Central Ra11uay, Secundarabad.
23 The Chief Personnel 0fficer,South Centrai Railuay,Sacundarabad.
3. The Nambar(StafF) Railuay Board,Rail Bhaven, New Delhid

N

, Applicaents/Respondents,
And

1@ B&Yadagiri :
23 M.Budhanand : . . f

34 P.M.Babu Rao ‘ Respondsnts/Applicanta |
Counsel for the Appllcants H MreNdV. Ramaga Addl areY- 7 SN
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THE "HON'BLE SHRI R.RANGARAJAN MEMBER (A)
' TdE TRIBUNR. NADE THE ROLLUUING ORDER:

-

Ao~ Byt Y
Haard MraGalle 5"”95-539; 1sarnag rggpundents.
AN e

v Thé‘raspandants in this OA haye ‘fPiled this MA for extention
of time ?or lmplemantation of tha judgement in the MA till the 5LP
is disposed of in CC 'No.3243/96 pending in the Supreme Court-

3. Earlier they filed the CP;69/95 which was disposed of vids
order dt.7-12-95 wherein it is stated as follous:~ .

"If special memtion is not going te ba made in ths Apex in
Court by the asnd of February 1996, for prayer for stay, the same
has to be paid uxth 1nterest at the rate of 12% per annum, from
1=3=-96y : : '
44 In view of the aboua order of this Court in the CP. 69/95
the applicatts cannot now ask for extansion of time till the SLP
" is dispbsed of. Hencs, the petition Por extention of time is dis-

missad. No costs,
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